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~ CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

| e Origi - ication 986 of 2000

’ M.A.1261/2000
New Delhi, thiz the 1ith day of Oqtober,ZOOO

HON’BLE MR.KULDIP S INGH,MEMBER{(JUDL)

4 Harizsh Singh Bisht
S/c Shri Sohan Singh
C/c H.Ho.131A, Rani Garden
Shastri MNagar,
New De%h;—ai
2.8anjay Kumar Tiwari

4A, Rani Garden
¢
- APPLICANTS

{By Adveccate: Ms.Anu Mehta,proxy for Dr.Surat Singh)

w—h

Union of india,

Through the Secretary,
Ministry of Finance,

K Govt. of india,North Block,
New Delhi

2. Commizsionar
Contral Excise,C.R. Buiilding
| .P.Estate,New Delhi
3. Azsstt Commissionsy
Central Excise
MOD-1V,G-80
Pregt Vihar,Vikas Marg,
Dalihi —~ RESPONDENTS

{By Advocate: Shri R.R.Bharti)

O R DE R(ORAL)

“

By Hon'ble Mr . Kuldip Singh.Member(Jud!)

)

Sanjay Kumar Tiwari have fiisd this QA under Ssction 15

of ths Administrative Tribunals Act  praying for  the

following relisefs:
{a) izsus =a writ of mandamus or any
othar writ of the like naturs
dirsctiing the raspondents to take

tepz to regutlarise the services
cf the appticants; and

(k) iszue directions to the
raspondents 1o pay the applicanis
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same wages for their work as  is
being paid to the regular
emp loyses of their category

applying the principle of eqgu

pay for equal work from the da
Cof their joining the jeb and al

all conseguential bensfits ariszsin
o
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cut of the principis of “egual
for egual work .’

2 Factz in brief are that the applicants had
been  engaged by the respondents as  casual labourers

(Security Guards) w.e.f. 1.5.98 and were being given
at their claim of
regularisation. Pt iz submitted that both the applicants
f service in-a vyear

have compieted more than 240 days o

and are entitled to be regularised.
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contestad by respondents. They have
stated in  their reply that both the applicants were

initially eoengaged as dailly wagers w.e .7, 1.5.88 for ths

job  of security guard on purely lemporary basis for a
pariod of iz23s than three months 1t was made clegar in

their appointment tettar that in future they willt not

cliaim any ragular appoiniment and that their services

could be terminated at any time without aszigning any

reasons. Thaeir engagemeni asz daily wagers had continusd
L] .

on the szame terms and conditicons with brief speils of

breaak

4. i have heard Ms.Anu Mehta,proxy counse! on

behatf ¢f Dr.Surat Singh for the applicants an Shiri

o
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Az far as the fact that applicants continusd
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to work on daily wages w.e.f. 1.5.88 though with some
artificiai break;, iz not denied by the respondents in
their reply. During the courss of arguments, counssi for
the respondents pointed cut that the applicants had been

absenting themselves for a iong spelt of time whereas ths

hat applicants had been

(73}

for appticants submit

regutariy reporting for duty butl they wors denied to mark

the i attendancs, which meahns that respondents had
tllegalily terminated their servicss.
8. Az  the respondents have not denisd the fact

that applicants have continued to work on daily wages

w.e.f. 1.5.98 with brief spells of break and it iz also

applicants had been doing is available ~with the
respondants, | oam of the view that this 0A deserves to be
allowed. Accordingly | aliow the OA with the following

l"! LK AR = o t i ons !l

~

{i) Respondents are direcied to re-engage
the applicants if the work. f casual
tabourer {Sscurity Guard) is available

Cowith them, in preference to juniors
and frashers; '

{ii) Respondents -shall go through their
records and if  they come to the
conclusion that applicants have
completed 240 days of service in a
year as per the DOPT Scheme dated
10.8.83, they shall take steps to
confer temporary status upon
applicants. For this purpose,
applicants shall make a representation
o  respondents and the respondents
shall dispose of the . same by a
detailed, reasoned and speaking ordar
and

{iii) Respondents sha!i comply with tLe

F
t

above directions within a peried
two months from the date of receipt of




vy of this order.
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7. No order as to costs. : E?

1]
(%]
[w]
Ti

hELN

(]

\J\)"’A/
( KULDIP SINGH )
MEMBER(JUDL)

/dinesh/




